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IN THE HIGH COURT AT CALCUTTA
APPELLATE SIDE

No. 5102 -A Dated, Calcutta, the 21st November, 2016

From: Shri Subhasis Dasgupta,
Registrar (Judicial Service),
High Court, Appellate Side,
Calcutta.
To :
1) The District Judge of all Districts
Including Andaman & Nicobar Islands,
2) The Chief Judge, City Civil Court, Calcutta,
3) The Chief Judge, City Sessions Court, Calcutta,
4) The Chief Judge, Presidency Small Causes Court, Calcutta,
5) The Secretary, Judicial Department, Govt. of West Bengal,
6) Members of the Registry, The Hon’ble High Court,
7) Director, West Bengal Judicial Academy.

Sub. : Filling. up the post of Chairperson in the Airport Appellate
Pribunal under Ministry of Civil Aviation, Government of India.

Sir,

With reference to the subject captioned above, I am directed to inform that
a Vacancy circular bearing no. AV-24012/19/2015-AAI, dated 07.10.2016 as
received from the Ministry of Civil Aviation, Government of India, has been
uploaded in the website of the Hon’ble Court for information of all the Judicial
Officers fulfilling the requisite eligibility criteria for the Post of Chairperson in

Airport Appellate Tribunal.

[ am to request you to inform the eligible and willing officers to visit the
website and download the contents and to forward the filled in application (in
prescribed format) along with requisites, sought for, so as to reach this Court

within five (5) days from the date of uploading the circular.

Yours faithfully,
sd/-
Registrar (Judicial Service)




S;r/Madam

MOST IMMEDIATE
TIME BOUND
No.AV-24012/19/2015-AA
Government of India
Ministry of Cn\m Aviation

‘B’ Bloek,

Raj;v Gandhi Bhawan,
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Dated: -07.10.2016
To

1. The Registrar General; Supreme Ccurt of India, New Delhi.
” The Registrar of all High Courts.
3 Chief Secretaries, State Governments/ Admmnstrators of Union territories
4. Secretaries, All Central Ministries . E

Subject:  Filling ui) the post of Chair;perssn in the Airporis Appe!laté Tribu‘nal-jo
©  adjudicate disputes arising due to eviction of unauthorized occupantsat
airport premises.

~ e il et

I

“lam dzrected to staie that in terms of sub~sectzon (1) and (2) of section 28 | of the
Alrports Authority of India Act, 1994, the Central Government by notification. in the official
Gazette established a Tribunal known as the Airport. Appellate Tribunal w.e.f. 25" March,
2010. The Tribunal consists of a Chairperson and it adjudicates disputes ansmg out of
eviction of unauthorized occupa’aon at airport premises. .

2. The qualification and the method of appcmtment of the Chairperson have been listed
in Section 28-1 of the sald Act and also indicated in the aﬁached Vacancy Circular.

3. The post carries a pay of Rs. 80, 000/~ p.m. (ﬁxed pfe~revised} and the service
conditions are governed by the AAT (Salary, Allowances and other terms and conditions of
service of Chairperson), Rules 2004 (copy encioseo‘)

4, It is, therefore, requested fo recommend the names of ehgrbie persons for

T appointment 16 the above postaiBT onhg-witlhrpartietiars-oi-the tana didates, CR-Bossier-ef-last—r
~ five years and-vigilance clearance, in the at’tached proforma, latest by the 20% November,
2016. : .

Yours faithfully,

o ' (\ienkatar%e}
‘ﬁ\b - . Director
A ¥ %e** F/\ 1 Tel: 24610366

% N4
Copy 10: SO (IT) for uploading in the website of MoCA.

\\ Encl. As above.



YACANCY CIRCULAR A R

In terms of sub-section (1) and (2) of section 28 | of the Airports Authority *
of India Act, 1994, the Central Government had by nofification in the official
Gazstte established a Tribunal known as the Airport Appellate Tribunal w.e.f. 25t
March, 2010. The Tribunal consists of 5 Chairperson and it adjudicates disputes
arising out of eviction of unauthorized occupation at airport premises. -

2. The qualification for the post of Chairperson as prescribed in clause 5 of
~the Sub-Section (1) of Section 281 of the Airports Authority of India [Amendment
T A 2005 isastunders e e S

“A person shall not be qualified for appointment as Chairperson of the. " -
Tribunal unless he is, or has been, or is qualified to be, a Judge of a High
court”. : : g . ‘

3. The post carries a pay of Rs. 80, 000/- p.m. (fixed pre-revised) and the
service conditions are governed by the Airport Appellaie Tribunal (salary,

- allowances of other terms and conditions of service of Chairperson), Rules 2004
(AAT Rules). . S |

4. The Chairperson of the Tribuinal shail hold office as such for a term of three

“'Véars from-the date on whi h-he enters upon his office or untilhe attained the age -

—_——_;—.;_»,_4:&: ~B16 VEErs, wWh @W MMM‘K__“A::QQT,:_@.-:-;-, o ey

5. Particulars of the candidates recommended. may be sent along with CR
~dossier and Vigilance Clearance in the atiached proforma, latest by the 20t
November, 2016 to Shri Venkataramana R. Hegde, Director, Ministry of Civil
Aviation, ‘B’ Block, Rajiv Gandhi Bhawan, Safdarjung Airport, New Delhi — 110
003. Ministries/Departments  of ‘Central/State . Governments, Union Territory

Administrations’ may also recommend suitable candidates serving in the
PSUs/Corporations stc.

6.  Asper Section 11 of the AAT Rules, the person appointed as Chairperson
shall be eligible, subject to availability, to the use of official residence for the
General Pool accommodation. However, in_the past, accommodation from the ;
~—==(38-poel-could not be ‘made-avaitableforthe-Chairpersen=F ereforetheselected=
person will be éntitled for HRA as admissible

7. This vacancy circular, application form are also placed on this Ministry’s
website: w avizlion.yov.in for easy accessibility. a

TRk wr |

2™




s
e

P

Ay Applisation format for the @@Q@ﬁ of Chairperson in the Alrport Appellate Tribunal.

[ | Name of the Post applied for - }
ii. | Name of the Applicant
ii. | Father's Name
iv. | Date of Birth
v. |Ageason01.10.2016
i T Address »’for communication 1
vii. | Telephone No.
| 1) Landline with STD Code
ii) Mobil‘e
viii. | E-mail Address )
ix. | Educational/Professional Q_ualificaﬁon
X. Ekperienf:e
. Fuil o embiovment M . ,;n i3 . - _ .
chronological order
Declaration:

€

The Information furnished above is true and cotrect to the best of my knowledge and belief.

(Signature of Applicant)

%3
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- NOTIFICATION
Mew Deiki, the 1 1th October, 2004

&Q. i'ig%{'ﬁ}f—-?ﬂ exercise of the powets conferred by Clauss (gvi) of sub-section (2} of Se&ien
41 ‘a‘;i’ i‘he Airporis Authority of India Act, 1994 (55 of 1994}, the Central Government hereby mokes the
following rales, namely =— ' : s - ’ |

eSO Sitle-and -commencement. {1y These rules may be calied the Alrport Appellate

Tribunal {Salsries, Allowances snd other fesms and conditions of gervice of CH
Rules, 2004, ’

(2) They shell come into force on the date of their publication in the Officiel
Gazstite. ' ‘ .

o

- 2 Defiritons.-In thesa rules, unless the context cihsrwise requires,-

{a) “Act’ means the Airporis Futhority of india Act, 189455 of 1894} :

(b) “Chairperson” means a person appoirted as Chairparson of the Tribunal
under sub-section (43 of section 28-1 of the Act;

{c) “Tribunal” means the Alrport Appeilate Tribunal estaplished under sub-ssction
(1) of section 28-| of the Act;

(&) all other words and expressions used and not defined In Hhese rules but

. defimed.in the Act shall have the meanings respeclively assigned to them in

?h@ Aci, < A 8 RN Sreteaprnna T SR et B B e S S R

2. Saiéry,v The Chairperson shall be paid such salary as admissible {o sarving
Judges of a High Court: :

Provided that in the cass of an appointment of & person as a Chairperson, who

has relired as a Judge of a High Court who i in receipt of or has received or has

hecome entided o recsive any refiremsnt bensfit by way of pension, gratuily,

employer's contribution fo the Contributory Provident Fund or other forms of retiremsnt

* pensfits. the pay of such Chairpsrson shail ba reducsd by the gross amount-of pension

or employer's contribution to the Contnbutory Provident fund or any other form of
retirement benefit, if any, drawn or to be drawn by him. : -

LB

&, Deamess giowance and cily compensaltory allowance -The Chairpaerson shall b
aritled to draw deamess dlowance and oty compensatory allowance at the raie
__admissible to a Judge of g High Court.

"B, Leave.-A person, on @ppointmant 25 the Chairparson
foliows, namely.-

(i) samed leave at the rate of thirty days for every completed calendar year of
servics of a part thereof.

LS
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o 'i[xs S A THEGAZETTE OF INDIA EXTRACRDINARY {ParT H—8pc. 3(1}]

Provided that the leave account shall be credited with earned leave, in advance,
in two installments of fifteen days each on the first day of January and July of every
calendar year: _ :

Provided further that the leave account shall be credited with the close of
previous half year shall be carried forward 1o the next half year, subjset io the condition
that the leave so carried forward plus credit for the half year do not exceed the

- maximum limit of one hundred ands eighty days; o :

‘ {ié} half pay leave on medical cariificate or on private affairs at the rate of iwenty days in
- -—-rospact-of-each completed year of service and-the feave-satary for-half pay leave shalr ——
be equivalent to half of the leave salary admissible during the eamed leave; "o |

(i) leave on haif pay may be commuted to full pay leave at the discretion of ihe
President of india. Provided it is taken on medical grounds and is supported by a
medical certificate by a competent medical authority,

{iv} extracrdinary leave withoul pay and allowances up o a maximum peried of one
hundred and eighty days in one term of office..

(03

8 Leave sanctioning authority.- The President of India shall be the authority
competent to sanction leave to the Chairperson.  ~ f

7. Pension/Provident Fund.- In case a senving Judge is holding the post of

Chairperson shall count for pension to be drawn in accordance with the rules of the
T ‘*S&Mﬁé"’fb"\?fﬁiCﬁ*??év“ifa}@ﬁgst”*’?‘i’eﬂsﬁaﬂfa%%%heﬁgsSfé?ﬁéﬁ‘é'%}y‘“’ir“sﬁ*ﬁfeVis%@ﬁ%*efwﬁ?%%—f*’?%-»-——

‘General Provident Fund (Central Services) Rules, 1880. In all other £ases, a person

shall be entitled to Contributory Provident Fund (indiz} Rules, 1662,

8, Traveling Allowances.-The Chairperson while ontour or on transfor {including the
journey underiaken to join the Tribunal or on the expiry of his term with the Tribunal to
proceed to his home town) shall be entitied to the traveling allowances, daily
allowances, transportation of personal effects and other similar matters at the same
scales and at the same rates as are applicable to a judge of High Court under the L
provision of the High Court Judge (Traveling Allowancas) Rules, 1956.

9. Leave Travel Concession.- The Chairperson shall be entitied o leave trvel
concession at the same rates and at the same scale as are applicable to a Judge of a
High Court. e

e Ty L e e I S s et T

10.  Facility of conveyance.- The Chairperson shall be entiled to 2 staff car and one
hundred and fifty litres of petrol every month or actual consumption of petrol per month,
whichever ig less. .

1. Accommodation.-(1) Every person appointed as the Chairperson shall be efigible
subject to availability to the use of official residence from the genesral pool
accommodation of the type admissible to a Group ‘A’ officer of the Gentral Government,
who is working at the place where such tribunal is located and drawing an squivalent .
pay on payment of the licence fee at the rates specified by the Central Govemnment
fromtime fo time. = ; ~

- 3? i




T e 'i%’ai*f’ﬁﬁ?’?‘ anc-hogpitel-faciliies-as-provided-inthe-Gontibutory-Heglh-Senvces Scheme
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(2) Where the Chairperson ocouples an official residence beyond permissible
period, he shall be liable fo pay addiional licence fee or penal rent, as the case
*Y‘ay be, and he shall be lisble to eviction in accordance with the rules s applicable
to Central G{}%’émf‘“eﬁi Servants.

1

(3) Whera the ﬁaﬁirg;@fsm doas not gvail of faciity of official residencs under
subule {1), he shall bs entilled fo House Rent Allowancse as admissible o
Group ‘A’ officers of the Ceniral Governmant, drawing equivalent pay.

i2. Fadilities for medical treatment.- The Cheirperson shall be eniitisd e medical

Rules, 1954 and in. places where the Central Health Samees ‘Scheme 8 not in
sg}sra&m the said Chairperson shall be entit st io the faciliies as provided in the
Central Services medical At‘er*ﬁﬁanm Queﬁg, 1%@4

& sséuary ng«uw ~ &%&ﬁes’s fe;a"mg fo the ﬁﬂéﬁiﬁ?‘S of services of the
Chasf’pe?saﬁ with respect to which no exprass provision has been made in these rules
shall ba referred in sach casse to the Central Government for its decision and te
decision of the Central Government thereon shall be binding on the said Chairperson.

44, Powsr o relax- The Canwal Government shall hive power to relax the
provisions of any of hese rules in respect of ahy class or categoriss of persons.
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